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Qpverjoraent servants were arrested 
.du ring  1981 and 1982 in connection 
w ith  cases registered under the OflBcial 
Act, I .P .C . etc.

(c) how m any  people  were oharged 
under section 302 IP C  and w hether any 
o f them  were granted bail; if so, the  
reasons thereof; and

(b) and (c) The cases a re  pending 
jinvestigation or trial. It is, therefore, not 
.considered appropprla te  or in the  public 
{interest to  furnish m ore details about 
these cases^

Mysterious Deaths In Delhi

(d) the  total num ber of people 
a rrested  in connection with the  m urders 
e ither directly  associated or indirectly; 
and out o f  them  how many have been 
released o r granted bail together with 
reasons for doing so ?

8242. D R . A.U. A ZM I ; Will the 
'M inister of H O M E AFFAIRS be pleased 
to state  ;

(a) how many mysterious deaths/ 
m urders  came to light in Delhi during 
January, 1582 to January  1983, and 
what are their details;

(b) how many of them  have 
solved and with what results;

been

T H E  M INISTER O F  STATE FN 
T H E  M IN ISTRY  O F  H O M E  AFFAIRS 
(SHRI P. VENKATASUBRATAH) ;
(a) and (b) A statement containing 
the  requisite information is respect of 
cases under Sec. 302 IPC  is attaot^ed.

(c) and (d) Inform ation is being 
collected and will be laid on the  Table 
of the  House.

Statem ert

Period R eported  Admitted Convicted Acquitted Pending
trial

Pending Persons 
investigation arrested

1982 238 234 2 14 156 43 442

January
1983 11 11 — 2 9 13

Revision O f Ja il  Manual For Tihar Jail

8243 . DR. A.U. A ZM I ; Will the 
M inister o f  H O M E  AFFAIRS be plea-
sed to state  :

(a) w hether Jail Manual for the 
T ih ar  Jail, Delhi ha.s sincc been revised 
and made operative;

(b) if no t ,  the reasons thereof; and

(c) the steps taken to expedite the 
revision of the same ?

THE M IN IST E R  O F  STATE IN  
TH E M IN ISTRY  O F H O M E AFFAIRS 
(SHRI P. VENKATASUBBAIAH) :
(a) to (c) The Delhi Administration 
have reported  tha t as at present, p rovi-
sions of the  Punjab/Manual a re  being 
followed in Tihar Jail. The A dm inistra-
tion had appointed a C om m ittee  to 
review the  working of the Jail A dminis-
tration as also to suggest revision o f 
th e  Jail M anual. The C om m ittee  has
since submitted its report. The recom-

mendations m ade by the  C om m ittee  in-

c lude those relating to  revision o f  the




